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In the Securities Appellate Tribunal Mumbai

Case No : Appeal No. 319, 323, 324, 358, 364, 365, 374, 375, 376, 377, 398,
399, 400, 401, 422, 423, 435, 437, 452, 453, 462, 463, 480, 492,
493, 501, 531, 553, 555 Of 2020, 67, 131, 195, 354, 355, 356, 357,
477, 478, 479, 480, 481, 482, 483, 484 Of 2021, Miscellan

Praveen Kurele & Ors And Others APPELLANT
Vs
Securities And Exchange Board Of India RESPONDENT

Date of Decision : 13-07-2021

Acts Referred:

Citation : (2021) 07 SEBI CK 0234

Hon'ble Judges : Tarun Agarwala, Presiding Officer;M. T. Joshi, ]
Bench : Division Bench

Advocate : Sharan Jagtiani, Akshay Doctor, Vikas Bengani, Pradeep Sancheti,
Nidhi Singh, Hersh Choudhary, Nipa Paka, Riddhi Pawar, Vidhii Partners, Neville
Lashkari, Prakash Shah, Saurabh Bacchavat, Yahaya Batatawala, Dr. S. K. Jain,
Etc.

Judgement

1. There is a delay in the filing of the appeals. For the reasons in the Misc.
Applications, the delay is condoned. All the Misc. Applications are

disposed of.

2. Before the hearing could take place in the lead Appeal No. 319 of 2020
Praveen Kurele & Ors. vs. SEBI, we find that more appeals have come up

for admission against the same order which is at serial Nos. 13 to 20 of the
todaya??s cause list. In view of the aforesaid, these new appeals are

being connected to the lead appeal. Respondents are allowed to file a reply
within two weeks. Rejoinder may be filed within two weeks thereafter. All

the appeals are listed for admission and for final disposal on August 24, 2021. It
is made clear that the appeals would be heard on the next date.

3. Parties will take instructions from the Registrar 48 hrs. before the date fixed in
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order to find out as to whether the appeal would be heard through
video conference or through physical hearing.

4. The present matter was heard through video conference due to Covid-19
pandemic. At this stage, it is not possible to sign a copy of this order nor a

certified copy of this order could be issued by the Registry. In these
circumstances, this order will be digitally signed by the Private Secretary on

behalf of the bench and all concerned parties are directed to act on the digitally
signed copy of this order. Parties will act on production of a digitally

signed copy sent by fax and/or email.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/praveen-kurele-ors-and-others-... Page 2 of 2



